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CENTRAL ADMINISTRATIVE TRIBUNaL
PRINCIPAL BENCH, NEW DELHI
OoANo,783/19S4

Newu Delhi, This the 27th Day of July 1934

Hon'bls Shri P.T.Thiruvengadam, Member{\)

1. 3mt Vimla: Patni
Widow of Late Shri T.,N. Varma’
Diasd while working as
Guard, Central Railway
Mathura Junction R/O
179/4, Jeewan Nagar, Opp, BE3U Coleny
Kilokeri, New Delhi,

2, Kumari Preeti Patni
D/0 Late Shri T N Varma
£/0 179, Jeecwan Nagar
Opp DESU Colony
Kilokeri, New Dslhi.

eeetinplicant s

By Shri 5 K Sawhnsy, Advccate

Us

1. Union of India Through
General Manager
Central Railuay
Bombay (VT)

2, Divisicnal reilway Manager
Central Railuay
Jhansi,

.. Rosy endont s
By Shri H K Ganguani, Advocate
G R O € Roral)

Hon'ble Shri P.T.Thiruvengadam, Member{d}

1. The applicant No.1 is the widow of the
Railuay employee who died as a Guard in the
year 1986. On the death of the employec Pis
son was given compassicnate appointment in the
year 1988 and the compassiocnate appoiniap
himself died ingroad accident in the ysar B3,
Applicart Ne.2 who is the daugther of dp?liCdfﬁv
No.Twds said toqbe depending upon on tho
father initialy and later on her brother,

én the death of her brothgf applicant fio,Z
praoyed for cempassiondte appointment which

g
s 0l




e S i Tune”

R

=y

-2=

o

has nct been extended by the respondonts. Th!
0A has besn filed with a prayer for a
direction tu the respondents to consider
appointment to applicant No.2 6n cempassitnuto
basis,

2, The lsarned counsel for the applicunt

lin
L. . . TS . K3 PR AR
states that~the family ie/indigent circumstanée

)73

in that apart from the widow ahd applicant No.ﬁ_:
there is one moré minor unmarried dauohtor.

On the death of the father c¢f the family =zchie
SUCCOUTr Was available when the only son wes
offered compassionate appointment., But or

tha death of the son int he year 1993 the

family is once again in difficult circumsiarcos
with two unmarrisd daugthers in acdditicn tc
widow(anplicant No,1). It is the case of tha
applicantsthat the scheme for compassicnito
appcintment provides for consideration of the
caseg of dependanks and applicant No,2 who i3

now to shoulder the respondibility in thse
indigent cricustances should be given tlo
compassionate appointment,

3. The learned counsel for the regyLncent s
briefly explained the scheme relating to
compassionate appoinfment. The scheme hag

been made out to provide relief to the

immedidte dependents of the deceasad persuia.

iIn the case 1in gquestion the employee who

died in 1993 was a Bachelor and the qQuestisn

of compassionate appointment to his famlily
members did not ariss, The offzr of appointms-t
to son's relétives ceuld have been cons.do ed

if the widow of t he deceasad employee woz not

in a position to take up the job &and sven tho
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children were minor, But this is not tha T80,
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4. Un purusal of the instructicns issued by
the Railway Ministry vide EN(G)III/78/FRC-1/1

dated 304,79 1 find there is a ppovision as unidorp:

‘"para 13. Incase any other deviaticn

o,

from the above imstructicns is sansidviad

82, the

Wl

necessary in any particular c
same should be obtained from ths Piristoy
of Railuays before any officer of
a;pointmént is made."
Thus the instruction prouide for special cenaider.tion
being shown in caseS& re4uiring excepticnul = &
considaration . At this stage the learned coursel
for the applicant relied on orders passed by ¢na
of the Benchss in a similar case where it has “aen
observed as under?
" Havingfheard the learned ccunsel for
the part&es and having given carsful
consideration to the entire asg-cts

]

of thq~case we think that we had to
take[fygsgfﬁetvﬁeu in ths mattsr

based on equity and justice and ha

not %géyed by technicality. udince

the appointment is to be made an
compassionate groiund and such c;mpas:icn-
must be relateyto the object of roliouisg
the finanpciial distress of tho Fumily cf )
the deceased which actually pepprivos
of all Sgch members uhO-Meré'depend”ﬁtQZ
on the income of the deceused
(313 94(1) (CAT) 438) |
S. The Hon'ble Supreme Ccurt‘in LIiC vs
Prs 4sha Ramachandars Rmbakar and o.hers reg.r..d
in 3T 1954(2) SC 183 have l2id down the lau witn
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regatd to compassionats appointment. "Dirsctinon
regarding appcintdent onccompassicnate graunds
are not to be given but only direction for
considsration of the claim be made".
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6. Accordingly I diract the respondents
refer t he case tc‘thélministry of Railways brimging

out the various aspedts and for suitable consiberjt;ané
by the Ministry with regard to the offer of CUmﬁjuaiS;N
appointment with regard to applicant No.é. floopondznis
ars airected to ensuré that a decision in this regurd ﬂ:ﬁ
is coenvesyed to the applicant Nc.2 within 4 months

frcem the receipt of this order. The U4 is disj ccod

of with the above direction. MNo costs, ﬁ'} ;ﬂ

’ 2¥[ 3754
(P.T.THIRUVENGADAN}
Member (A )

LoP




